SCHEDULE I1
FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

BORKAR COLORPACKS PRIVATE LIMITED
(CIN- U22219GA1995PTC001914)

1. | Name of Corporate Debtor Borkar Colorpacks Private Limited

2. | Date of incorporation of Corporate Debtor 04/08/1995

3. | Authority under which Corporate Debtor is|Register of Companies-Goa
incorporated/Registered

4. | Corporate Identity No./Limited Liability [ U22219GA1995PTC001914
Identification No. of Corporate Debtor

5. | Address of the registered office and principal | Alankar Building, Martaries Dias Road Malbhat,

office (if any) of Corporate Debtor Margao, Goa, India, 403601
6. | Date of closure of Insolvency Resolution 12/02/2024
Process

7. | Liquidation commencement date of Corporate | Hon’ble NCLT passed the Liquidation order on
Debtor 12/02/2024, the said order was received on
14/02/2024.

8. |Name and registration number of the|Mr. Mangesh Vitthal Kekre
Insolvency Professional acting as Liquidator Reg. No. IBBI/IPA-001/1P-P00539/2017-18/10964

9. |Address and e-mail of the Liquidator, as|Address: 607, Chetak Centre, RNT Marg, Near
registered with the Board Hotel Shreemaya, Indore, Madhya Pradesh,
452001

E-mail: ca.mangesh@gmail.com

10.| Address and e-mail to be wused for|Address: 607, Chetak Centre, RNT Marg, Near

correspondence with the Liquidator Hotel Shreemaya, Indore, Madhya Pradesh,
452001
E-mail: ip.bcpl@mvkirp.com
11. | Last date for submission of claims 15/03/2024 (being 30 days from the date of receipt
of order)

Notice is hereby given that the National Company Law Tribunal Mumbai Bench has ordered the
commencement of liquidation of Borkar Colorpacks Private Limited on 12/02/2024, however, a copy of
the said order was received on 14/02/2024.

The stakeholders of Borkar Colorpacks Private Limited are hereby called upon to submit their claims with
proof on or before 15/03/2024, to the Liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proof in person, by post or by electronic means. The claim forms for the purpose of
submission of claims can be downloaded from the website of IBBI (https://ibbi.gov.in/en/home/downloads),



relevant claim forms are available under Downloads Section of the website [Refer S. No. 3 in the Table —
“Forms under the Insolvency and Bankruptcy Board of India (Liquidation process) Regulations, 2016 ).

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a
stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be
submitted under section 38.

MANGESH VITTHAL KEKRE

LIQUIDATOR

BORKAR COLORPACKS PRIVATE LIMITED
Reg. No.: IBBI/IPA-001/1P-P00539/2017-18/10964
Address: 607, Chetak Centre, RNT Marg, Near Hotel
Shreemaya, Indore, Madhya Pradesh, 452001

Date: 16/02/2024
Place: Indore



0 HERALDO

voice of the world

GOA, FRIDAY, FEBRUARY 186, 2024 n

| BmSU Bavarian State Guv Markus
; —— Soeder welcomes US

VP Kamala Harris with

" a gingerbread heart for

= the Munich Security

_ Conference, in Germany

6 killed, 18 injured by missile
stikeonRussiancity

PTI, KYIV: A missile strike
on the Russian city of Bel-
gorod near the Ukraine
border on Thursday killed
six people, including a
child, and injured 18 oth-
ers, a Russian official said.
It was the latest in ex-
changes of long-range mis-
sile and rocket fire in Rus-
sia's war on Ukraine.
Hours earlier, Russia
fired two dozen cruise
and ballistic missiles at
a broad area of Ukraine,
hitting multiple regions
after a midnight strike in
Ukraine's northeast killed
five people in an apartment
building, authorities said.
Five of the 18 people in-

i

Rescuers putting out a fire

A shopping centre and a
school stadium were hit in

[l - -
in houses after a strike, amid
Russian invasion in Ukraine, on Thursday

jured in Belgorod, a city of
around 340,000 people,
were children, regional Gow.
Vyacheslav Gladkov said on
Telegram. Tass news agen-
cy reported that 15 people
were hospitalised.

Belgorod, according to Ro-
man Starovoit, the governor
of Russia's Kursk region,
which is next to Belgorod.
There are many casualties:
dead and wounded, he said
on Telegram.

Russia's  Ministry  of
Defence said air defence
systems destroyed 14 mis-
siles over the Belgorod
region that were launched
by Ukraine using a RM-70
Vampire multiple launch
rocket system.

Belgorod city, 25 miles

Queen Maxima reacts

as she visits the
Ontmoetingswerkplaats
De JoJo, a meeting
working place in
Sassenheim, Netherlands

(40 kilometres) north of
the Ukrainian border, has
been a regular target of
Ukrainian fire, putting its
residents on edge. Dozens
of people were killed and
injured in an attack there
over Russia's New Year

holiday weekend.
Those assaults have
undermined President

Vladimir Putin's attempts
to reassure Russians that
life in the country is largely
going on as nhormal.

In Ukraine, five people
were killed and 10 were
wounded in the nighttime
attack on the village of Ve-
lykyi Burluk, in the Kharkiv

border region, regional
Gov. Oleh Syniehubov said.
Hours later, missiles

the targeted the capital Kyiv,
the southern Zaporizhzhia
region and Lviv in western
Ukraine, among other places.
The Ukrainian air force said it
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The 'Carnival Queen’ during preparations for the upcoming 2024 Nice Carnival at the Maison
du Carnaval on the French Riviera city of Nice, France, on Thursday
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PTI, BEIRUT: The civilian
death toll from two Israe-
li airstrikes in Lebanon
has risen to 10, Lebanese
media reported Thurs-
day, making the previous
day the deadliest one in
more than four months of
cross-border exchanges.

The Lebanese mili-
tant group Hezbollah
has vowed to retaliate
for the strikes, which hit
in the city of Nabatiyeh
and a village in south-
ern Lebanon, just hours
after projectiles from
Lebanon killed an Israe-
li soldier.

In Nabatiyeh, the strike

Two South
African soldiers
die during DR
Congo mission
AFP, JOHANNESBURG:

Two South African sol-
diers have been killed in a

PTI, KANSAS CITY: Eight
children were among 22
people hit by gunfire in

mortar strike in the Dem-
ocratic Republic of Congo,
the army said Thursday,
their force's first casual-
ties since it deployed to
help quell an insurgency.

Announcing the deaths,
the South African military
said three more soldiers
were wounded in the inci-
dent Wednesday near the
eastern city of Goma.

"A mortar bomb landed
inside one of the South Af-
rican contingent military
bases inflicting casualties
and injuries to the SANDF
soldiers," the South Af-
rican National Defence
Force said.

a shooting at the end of
Wednesday's parade to
celebrate the Kansas City
Chiefs' Super Bowl win,
authorities said, as terri-
fied fans ran for cover and
yet another high-profile
public event was marred
by gun violence. One per-
son was killed.

Kansas City Police Chief
Stacey Graves detailed the
shooting's toll at a news
conference and said three
people had been taken
into custody. She said she
had heard that fans may
have been involved in ap-
prehending a suspect but
couldn't immediately con-

firm that.

“I'm angry at what hap-
pened today. The people
who came to this cele-
bration should expect a
safe environment.” Graves
said. Police did not imme-
diately release any details
about the people taken
into custody or about a
possible motive for the
shootings.

It is the latest sports cel-
ebration in the US marred
by gun violence, follow-
ing a shooting last year in
downtown Denver after
the Nuggets' winning an
NBA championship that
injured several people,
and gunfire last year at a
parking lot near the Tex-
as Rangers' World Series

championship parade.
Social media users
posted shocking videos of
police running through a
crowded scene as people
in attendance hurried-
ly scrambled for cover
and ran away. One video
showed someone appar-
ently performing chest
compressions on a shoot-
ing victim as another per-
son, seemingly writhing
in pain, lay on the ground
nearby. People screamed
in the background.
Another video showed
two onlookers chasing and
tackling someone, holding
that person down until
two police officers arrived.
Kansas City has long
struggled with gun vio-
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SC SCRAPS ‘UNCONSTITUTIONAL ELECTOR-
AL BONDS SCHEME OF ANONYMOUS POLITI-
CAL FUNDING

pro quo arrangements because of the close nexus be-
tween money and politics,” the top court said delivering
its two separate but unanimous verdicts cumulatively
spanning 232 pages.

“Transparency and not secrecy is the cure and anti-
dote,” said Justice Sanjiv Khanna in his separate and con-
curring verdict.

The top court also accorded primacy to the right to
know of voters over the privacy claims of donors, saying
itis “paramount” for free and fair election and democracy.

The judgment referred to the annual audit reports
of political parties from 2017-18 to 2022-23 which
showed party-wise donations received through elec-
toral bonds. Of the Rs 12,000 crore, the BJP received
Rs 6,566.11 crore during this period, while the Con-
gress got Rs 1,123.3 crore, according to the reports.
The TMC received in its kitty Rs 1,092.98 crore in the
same period.

The judgment was pronounced on a batch of petitions
including those filed by Congress leader Jaya Thakur, the
Communist Party of India (Marxist) and the NGO Asso-
ciation for Democratic Reforms (ADR) challenging the

bond scheme.

Democracy does not begin and end with elections and
the integrity of election process is pivotal for sustaining
the democratic form of government, it said.

Holding that the electoral bonds scheme was not fool-
proof, the court said information about funds received by
a political party is essential for voters to exercise their
freedom to vote effectively.

Under the electoral bonds scheme, ruling parties can
coerce people and entities to contribute, the top court
said, and rejected as “erroneous” the Centre's argument
that it protects confidentiality of the contributor which is
akin to the system of secret ballot.

EXPLAIN DELAY IN COMPLETING WESTERN
BYPASS STRETCH, SAYS HIGH COURT

Highlighting the recurring delays, the Court noted the
contractor's earlier assurance of completing the works
by December 31, 2023, now extending to September 30,
2024, with concerns of further delays evident in the con-
tractor's recent application.

The HC, which has been monitoring the project's ad-
vancement in connection with a suo motu petition since
2015 accepted the State government's submission that a
status report on the work will be filed soon.

defense systems. He is due
in France on Friday to sign
a bilateral security agree-

ern military support.

intercepted 13 of the 26 mis-
siles fired across the country.
Frequent Russian long-
range bombardments are
occurring as the almost
two-year war has become
bogged down in mostly
trench and artillery war-
fare, which is destructive
but is not bringing much
change to the 1,500-kilom-
eter (930-mile) front line.
Thursday's salvos on
Ukraine were notable for
the geographic spread of
its targets and the wide va-
riety of missiles deployed
by the Kremlin's forces.
Ukraine President Vo-
lodymyr Zelenskyy says
that one of his priorities
is improving Ukraine's air

ment as part of his efforts
to ensure continuing West-

Israeli airstrikes kill
10 Lebanese civilians
in a single day

knocked down part of a
building, killing seven
members of the same
family, including a child,
the state-run National
News Agency said. A boy
initially reported missing
was found alive under
the rubble. Initial reports
had said four people
were killed.

In the village of
Souaneh, a woman and
her two young children
were killed. The Lebanese
civilian death toll includ-
ed six women and three
children. Three Hezbollah
fighters were also killed
on Wednesday.

S children among 22 hit by gunfire at
~ Chiefs’ Super Bowl parade; 1 killed

lence, and in 2020 it was
among nine cities targeted
by the US Justice Depart-
ment to crack down on
violent crime. In 2023 the
city matched a record with
182 homicides, most of
which involved guns.

| CHANGE IN NAME |
|, BERNADETTE PEREIRA
r/o H.no 385/2 Almeida
Vaddo, Parra, North Goa has
changed my name from
BERNADETTE MIGUEL
PEREIRA to BERNADETTE
PEREIRA hereafter in all my
dealings and documents and
| will be called or known by
the name BERNADETTE
PEREIRA.

—— PUBLIC NOTICE

My Client agreed to purchase from
1. Mr. PHILIP JOSEPH NOGUEIRA and
his wife 2. Mrs. CHARLOTTE NOGUEIRA,
both R/o. Calangute, Bardez, Goa, All that
property known as “LUCE BHAT" situated
in Village Paliem, admeasuring 3975 sg.mis.
and presently surveyed under Mo. 4001
Village Paliem, Taluka Bardez, State of
Goa, bounded on East by: Property under
Survey No. 40/2; West by: Property under
Survey No. 31/5; North By: Village boundry
of Bastora and South By: Road.

Any Person/s, Institution/s Entitylies
{Corporate or Otherwise) having any right,
litle, interest, benefit, claim or demand in,
or to the said property or any part thereof
by way of sale, exchange, gift, lease,
tenancy, license, assignment, morigage,
charge, lien, trust, family arrangement/
seftlement, encumbrance, inheritance,
beguest, easement, possession,
maintenance, development rights, order/
decresf judgment of any Court, or any other
agreement, understanding or otherwise
howsoever, to the sale of the aforesaid
property to my client should submit his /
their objection in writing supported by
documentary evidence to me within 21
days from the date of publication of this
notice, failing which my client will complete
the transaction of sale of the said property.
Dated: 15.02.2024

sd/- Adv. Vallabh P, Sirsat
H. Mo, 754/2, Behind Ashwin Garage,

Alto-Porvorim, Bardez Goa Ph: 9822182225

Britain's Queen Camilla
cuts a cake next to Prez
of The Poppy Factory
Surgeon Rear Admiral

I Lionel Jarvis at Clarence

House, in London

Prez Abdel Fattah al-Sisi

. (R) receiving his Brazilian

counterpart Luiz Inacio

. Lula da Silva in Cairo on

& Thursday. This is Lula's
second trip to Egypt

Macron, Zelensky to sign security deal in Paris

AFP, PARIS: Ukrainian
President Volodymyr
Zelensky travels to Berlin
and Paris on Friday for
talks with German Chancel-
lor Olaf Scholz and to sign a
security agreement with

CHANGE OF NAME

I, Cybena Lydia Theresa
Fernandes, daughter of Rosario
Leao Antao, wife of Late Lester
Thomas Fernandes, holder of
Indian Passport No. R1517855
issued at Panaji, Goa, India on 19th
September 2017, permanent
resident of H. No. 65/, Barebhat,
Arlem, Raia, Salcete, Goa, 403720,
do hereby change my name from
Cybena Lydia Theresa Fernandes
to Cybena Lydia Theresa Antao
withimmediate effect.

 CHANGE OF NAME |
|, SHANU KALLAPPA INGLE
resident of 71/2 Dangui
Colony Duler, Mapusa,
Bardez, North Goa, Goa
403507, hereby change my
name from Shanu Ingle to
SHANU KALLAPPA INGLE.
Hereafter in all my dealings
and documents | will be
known as SHANU
KALLAPPAINGLE.

This is to inform the public thatthe
vehicle Maruti Swift Vxi, bearing
Registration No. GA-03-W-5909
registered in the name of late
Madhukar Ganesh Kalangutkar is
being transferred in the name of
his wife Rupavati Madhukar
Kalangutkar resident of
H.No.280/1, Valkeshwar Waddo,
Sirsaim, Behind A-1 Park, Bardez,
Goa-403502. If anyone has any
objection to this, they may
contact the RTO office Mapusa
within 15 days of this notice.

1 OFFICE OF VILLAGE PANCHAYAT
b= Seraulim, Salcete - Goa.

Ref No: VP/S(798/2023-24
Date: 15/02/2024

All the Gram Sabha Members of Village
Panchayat Seraulim, Salcete, Goa, are
hereby informed that the Ordinary Gram
Sabha Meeting of Seraulim Village
Panchayat will be held on 25" February
2024 at 09.30am in the office of V.P.
Seraulim, to transact the following
business on the Agenda:

1 To read and confirm the proceedings of
the previous Gram Sabha Meeting.

2 To place and approve the Budget for the
FY 2024-25.

3 To consider the Developmental
proposals/ suggestions received from the
Gram Sabha Members, if any.

Sd/- (Leslie Dourado)
Dy Sarpanch, V.P. Seraulim

N.B.
1) In case there be no quorum, as required
under section 5{3) of the Goa Panchayat
Raj Act, 1994 the same shall stand
adjourned for half an hour after fifteen
minutes from the appointed time for the
original meeting and the adjourned
meeting, shall be held soon thereafter to
transact the business on the agenda of the
appointed meeting irrespective of the
quorum.

ii) If any member of the Gram Sabha

desires to submit his/her proposal for the

consideration of the Gram Sabha, helshe,
may do so in writing, so as to reach the
undersigned four days before date of the

Gram Sabha Meeting (i.e. on or before

Emmanuel Macron, Kyiv said.
The French presidency

said Macron and Zelen-

sky planned to sign a se-

curity agreement at the
Elysee Palace on Friday,
but did not provide any
details,

A\ GOA HOUSING BOARD
(L] OFFICE OF THE EXECUTIVE ENGINEER

Executive Engineer invites E-tender for:

TENDER NOTICE No.: GHB/TECH/EE/ 1999/2024 Dated:
15/02/2024 Land Development and Demarcation of Plots,
under Phase-ll at Camurlim

TENDER NOTICE No.: GHB/TECH/EE/2006/2024 Dated:
15/02/2024 Construction, supply, installation, erection, testing
and commissioning of 25 KLD Sewage Treatment Plant for the
project of 40 double bedroom flats, 2 single bedroom flats with
14 shops in sector 'K’ at Sancoale.

Visit: https://eprocure.goa.gowv.in

DI/Advt/2591/2024

KONKAN RAILWRY CORPORATION LTD.

(A Government of India Undertaking)
NOTICE INVITING E-TENDER

s s

On behalf of Konkan Railway Corporation Ltd., Chief Engineer, invites Open
Tender in Single bid system through E-Tendering on IREPS portal from
eligible contractors for the following work. Name of Work: Supplying and
stacking of ballast at Murudeshwar ballast depot, loading into KRCL
hoppers for CTR (P) works under SEN/Udupi section in the jurisdiction of
Senior Regional Engineer, Karwar in Karmataka State. Tender Notice No.:
KR-W-1-58-2023-09. Estimated Cost: T 2,44,39,975/- excluding GST. Closing
Date/Time: 11.03.2024 up to 15:00 hrs for submission of online Offers/ Bids.
Completion period: Eight Months including monsoon. Manual offers shall
not be accepted. Please visit hitps://ireps.gov.in website for details /
participation. Corrigendum / addendum will be hosted in this website only.

;ry GOA STATE URBAN DEVELOPMENT AGENCY
(A Government of Goa Undertaking)
6" Floor, Shramashakti-Bhavan, Patto-Plaza, Panaji, Goa.
Ph. No. 2437210, Tele-Fax: 2437094
www.gsuda.org Email: mambersecretary@gsuda.org

TENDER NOTICE
(E-TENDERING MODE ONLY)
FILE: No. 43/3/GSUDA/E-TENDER/46/2023-24/2371
Dated: 15/02/2024

This office has invited e-tender and the notice is available on
our website hitps://eprocure.goa.gowv.in
Notice Inviting Tender for the work of:- Development of
Panchayat ground at plot bearing Sy no. 207/8 at Village
Panchayat Usgao-Ganjem
Amount put to tender:- Rs 7,54,23,168.00
EMD:- Rs 15,08,463.00
The last date of online application and submission is
29/02/2024 upto 17.00 hrs. Detailed tender notice may be
seen on the office notice board and our website
https://feprocure.goa.gov.in

For more details contact the Office of the Member
Secretary, GSUDA.

DI/Advt/2592/2024

21/02/2024 by 5.00pm).

PUBLIC NOTICE

This is to inform the public that my client is
intending to purchase from MRS. HEMA
SAXENA, widow of Late Anand Prakash
Saxena, Medical Practifioner, Indian National,
holder of Aadhar Card No. 8772 8441 5537,
resident of E-276, Ground Floor, Greater
Kailash Parl 2, Grealer Kailash, MNew Delhi
110048, all that immovable property as
described in the Schedule below, free from all
encumbrances of whatsoever nature.

Any Person/Persons, Banks/Financial
Institutions and/ or any other Body! Institution,
having any right, claim, interest or objection to
the proposed sale by wirtue of inhertance,
charge, mortgage, lien/ title/ lease or any
other mode, encumbrance in the Said Property
or any other mode conceming the property,
as described in the Schedule, are called upon
fo file their objections, accompanied with
supporting documents, with the undersigned
advocate within 7 days from the date of
publication of this notice, failing which it will
be presumed that there are no objections!
impediments to the sale and the sale
transaction shall be completed and the
objections, if any, shall be deemed to have
been waived.

CHEDULE

All that Flat bearing No. 202, bearing Village
Panchayat House No. 717, having a built up
area of 114 Sg. mirs (including the incidence
of staircase and common passage) siluated
on the Ground Floor of Block No. 2, of the
building known as “COCONUT GROVE
RESIDENCE" together with the proportionate
corresponding undivided rights to the
immovable property known as “OLACHO
ADDO / UDDY ( SEGUNDO UDDY" also known
as "UDDY DE MELO" or "RAZEALEM" or
“ROZCALEM", situated at Village Varca, within
the limit of village Panchayat of Varca, Taluka
Salcete District of Scuth Goa, State of Goa,
which is described in the Land Registration
Office under No. 7489 Reverse of (page 127
of the Book B No. 29 {old Series) description
No. 3753 (Mew Series) along with four other
properties and enrolled in the Land Revenue
Office  (Malriz) under No.1614, which s
presently Surveyed under No. 1217 and
121/4 of the Village Varca, and bounded as
On the Morth: By the property first  haif
Fatarde of the Heirs of the Caetano
Magalhaes On the South: By the second plot
of the field Malla Villa of the said
Communidade Revenue record No.1614; On
the East: By the field Chamar Gally of the
Varca Communidade; On the West: By the
field of Volocha Addo belonging to the
Fabrica of the Church of Varca.

Sd/- Adv, M. D'Cunha
Office No. 9, First Floor,

El Capitan Centre, Mapusa, Bardez Goa

PUBLIC NOTICE

This is to inform the general public that my client is desirous of purchasing the
Flat described herein below from (1) MR. SANTOSH ANANT D. SINAI
LOTLICAR, son of late Anant D. Sinai Lotlikar, 63 years of age, married, and
his wife (2) SMT. JYOTI S. SINAI LOTLICAR, Age 57 years, Resident of H.no.
032/4 "SAI ANAND" Corte Real, Santa Cruz, Goa, who had purchased the said
flat from M/s. SCHOLAR BUILDER, a proprietary firm having its office at 2. Floor,
Fatima Chambers, Panaji, Goa. The said flat is situated at "CHAMUNDA
ENCLAVE", bearing FLAT bearing No. S-1 , Building No. D-2 which is located in
the properties bearing survey nos. 588/2 and 589/1 of the village Calapur,
Tiswadi, North, Goa, admeasuring built up area of about 73 square meters,
situated on the 2nd floor, within the jurisdiction the Village Panchayat of Calapur,
Taluka and Sub District of Tiswadi, District of North Goa. The property on which
the said flat is situated: NORTH: By a public road SOUTH: By the paddy field
Bomgal of Quencros, now of Braganza & others, new survey no. 593 and 594
EAST: By the palmgrove D. Braz O Grande of Quencros of Cumbrajua, now of
Manuel Joao Fernandes, Joao Cliveira, B. Rego and Joaquim L. Pereira, new
survey nos, 587/1,2,3.4 and 5. WEST. By the property Gorbata of the heirs of
Germano Mergulhao and property of the heirs of Joao Filipe Rego and public
road, now also Jose S. Fernandes, survey no. 591/3.
Any private individuals, government/semi government institutions/bodies,
financial institutions having any right, title, interest, or share in above landed
property and/or Flat situated therein or anybody who has objection for the
aforesaid transaction are herewith publicly informed to raise their objection/s in
writing within 7 (Seven) days from publication of this public notice, to the below
mentioned address failing which, claims, if any, shall be deemed to have been
waived andlor abandoned and the sale of the Flat will be completed without
any further references. Any claims without notarially certified supporting
documents will not be entertained. -~
Adv. Melwin A. Viegas,
403-A Citicenter building, Near Sesa Ghor,
Patto Plazza, Patto, Panaji, Goa. (M): 9830237882

SCHEDULE Il

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liguidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
BORKAR COLORPACKS PRIVATE LIMITED

(CIN- U22219GA1995PTC001914)

PARTICULARS

_ DETAILS
1. |Name of the Corporate Debtor

Borkar Colorpacks Private Limited

2. |Date of incorporation of Corporate 04,#033,-'71595

Debtor

3. | Authority under which Corporate
| Debtor is incorporated /registered
4. | Corporate Identity Mo, of Corporate
Debtor

Register of Companies-Gos

U22219GA1995PTCO01914

5. |Address of the registered office
and principal office (if any) of
Corporate Debtor

Alankar Building, Martaries Dias Road Malbhat,
Margao, Goa, India, 403601

6. |Date of closure of Insolvency
Resolution Process

12/02/2024

7. | Liguidation commencement date
of Corporate Debtor

Hon'ble NCLT passed the Liquidation order on
12/02/2024, the said order was received on
14/02/2024,

Mr. Mangesh Vitthal Kekre

Reg. No. 1BBI/IPA-D0L/IP-PO0OS39/2017-18/10964

8. |Name and registration number of
the insolvency professional acting

__|ssliquidator

9. | Address and e-mail of the
Liguidator, as registered with the
Board

Address: 607, Chetak Centre, RNT Marg, Near Hotel
Shreemaya, indore, Madhya Pradesh, 452001
E-mail: ca.mangesh@gmail.com

10. | Address and e-mail to be used for
correspondence with the

Address: 607, Chetak Centre, RNT Marg, Near Hotel
Shreemaya, Indore, Madhya Pradesh, 452001
| Liguidater  |E-mail ip.bcph@mvkirp.com
11. | Last date for submission of claims | 15/03/2024
(being 30 days fram the date of receipt of order)

Motice is hereby given that the Mational Company Law Tribunal Mumbai Bench has ordered
the commencement of liguidation of Borkar Colorpacks Private Limited on 12/02/2024,
however, a copy of the said order was received on 14,/02/2024.

The stakeholders of Borkar Colorpacks Private Limited are hereby called upon to submit
their claims with proof on or before 15,/03,/2024, to the Liquidator at the address mentioned
against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means. The
claim forms for the purpose of submission of claims can be downloaded from the website of
IBBI {https://ibbi.gov.in/en/hoeme/downloads), relevant claim forms are available under
Downloads Section of the website [Refer 5. No. 3 in the Table - “Forms under the Insolvency
and Bankruptcy Board of India (Liquidation process) Regulations, 2016"].
ion of false or mi: ing proof of claims shall attract penalties.
In case a stakeholder does not submit its clalms during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptey Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38,
MANGESH VITTHAL KEKRE
LIQUIDATOR
BORKAR COLORPACKS PRIVATE LIMITED
Reg. No.: IBBI/IPA-001/IP-PO0539,/2017-18/ 10964
Address: 607, Chetak Centre, RNT Marg, Near Hotel
Shreemaya, Indore, Madhya Pradesh, 452001

Date: 16/02/2024
Flace: Indore
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| CHANGE OF NAME |

|, SHANU KALLAPPA INGLE
resident of 71/2 Dangui
Colony Duler, Mapusa,
Bardez, North Goa, Goa
403507, hereby change my
name from Shanu Ingle to
SHANU KALLAPPA INGLE.
Hereafter in all my dealings
and documents | will be
known as SHANU
KALLAPPA INGLE.

OFFICE OF THE CIVIL REGISTRAR CUM SUB REGISTRAR
AND SPECIAL NOTARY (EX-OFFICIO)
OF BARDEZ JUDICIAL DIVISION AT MAPUSA, GOA

NO. CRSR/BARDEZ / NOT /169 / 2024 Dated 07/0212024
NOTICE

Shri. Risheek Rajesh Naik, Joint Civil Registrar
cum Sub Registrar-l and Special Notary of
Bardez Judicial Divisionat Mapusa, Goa
In accordance with Sec. 346 (11) of the Goa
Succession Special Notaries and Inventory
Proceeding Act, 2012, it is hereby made public
that by a Notarial Deed of Succession dated
07/02/2024 drawn by and before me Shri.
Risheek Rajesh Naik, Joint Civil Registrar Cum
Sub Registrar | and Special Notary Ex-Officio
Bardez at Mapusa at Page 52V onwards in the
Notarial Book No. 885 of this Office the
followingis recorded:
That on 29/12/2018 expired one Gurudas
Yeshwant Parsekar, son of Yeshwant L.
Parsekar at 7/1, Munshirwado, Colvale, Bardez,
Goa. That the said late Gurudas Yeshwant
Parsekar was married to Mrs. Gandhali Gurudas
Parsekar under the regime of communion of
assets prevailing in the State of Goa. That the
said late Gurudas Yeshwant Paarsekar expired
without leaving any Will or other disposition of
his last wish however leaving behind his widow
as half share moiety holder wife Mrs. Gandhali
Gurudas Parsekar, wife of late Gurudas
Parsekar, widow, retired, resident of H. No.7/1,
Munshi wado, Colvale, Bardez, Goa and his son
(A) Gaurish Gurudas Parsekar, son of late
Gurudas Parsekar, age 31 years, unmarried,
service, and (B) Miss. Tejya Gurudas Parsekar,
daughter of late Gurudas Parsekar, age 28
years, unmarried, service, and (C) Bhushan
Gurudas Parsekar, son of late Gurudas
Parsekar, age 27 years, unmarried, service and
(D) Mr. Vikram Gurusdas Parsekar, son of late
Gurudas Parsekar, age 27 years, unmarried,
service, all residents of H.No. 7/1, Munshirwado,
Colvale, Bardez, Goa as his sole heirs and that
there are no other person or persons who
according to law in force would concur with
them orwho may have preference over them.

Any person having objection to this deed
may file in this Office within 30 days from the
dateof its publication.

Sd/-Risheek Rajesh Naik
@  Special Notary (Ex-Officio)
Bardez, Mapusa, Goa

IN THE COURT OF JUDICIAL MAGISTRATE
FIRST CLASS AT BICHOLIM, GOA

57/0A/138/2018/B/C
The  Panchasheela Urban Co-operative
Credit Society Ltd ......Complainant
Vis

Mr.Prasad Prabhakar Narvekar .....Accused
WHEREAS, a complaint has been made
before this Court that the accused Mr. Prasad
Prabhakar ~ Narvekar, S/o Prabhakar
Narvekar, about 45 years of age, married,
service, Indian National, R/o House No. 162,
Near St. Anthony Church, Siolim, Bardez, Goa
has committed or is suspected to have
committed the offence of punishable under
Section 138 of Negotiable Instrument Act
1881 and a warrant of arrest issued by this
Court against him has been returned
unexecuted and that the said accused Mr.
Prasad Prabhakar Narvekar, cannot be
found and whereas it has been shown to my
satisfaction that the accused Mr. Prasad
Prabhakar Narvekar, has absconded.
PROCLAMATION is hereby made that the
said accused Mr. Prasad  Prabhakar
Narvekar, S/o Prabhakar Narvekar, about 45
years of age, married, service, Indian National,
R/o House No. 162, Near St. Anthony Church,
Siolim, Bardez, Goa, is required to appear
before this Court to answer the complaint /
charge on 19.03.2024 at 10.00a.m.
Given undermyhandand the seal of the
Court, this 14th day of February 2024.
Sd- (Akshata A. Kale )
Judicial Magistrate First Class
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| CHANGE IN NAME |
|, BERNADETTE PEREIRA
r/o H.no 385/2 Almeida
Vaddo, Parra, North Goa has
changed my name from
BERNADETTE MIGUEL
PEREIRA to BERNADETTE
PEREIRA hereafter in all my
dealings and documents and
| will be called or known by
the name BERNADETTE
PEREIRA.

o
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TRANSFER OF VEHICLE

This is to inform the public that the
vehicle Maruti Swift Vxi, bearing
Registration No. GA-03-W-5909
registered in the name of late
Madhukar Ganesh Kalangutkar is
being transferred in the name of
his wife Rupavati Madhukar
Kalangutkar resident of
H.No.280/1, Valkeshwar Waddo,
Sirsaim, Behind A-1 Park, Bardez,
(G0a-403502. If anyone has any
objection to this, they may
contact the RTO office Mapusa
within 15 days of this notice.
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SUMMONS FOR SETTLEMENT OF ISSUES
(0.5R. 20(IA) OF C.P.C
IN THE COURT OF THE CIVIL
JUDGE, SENIOR DIVISION,
AT VASCO DA GAMA.
Regular Civil Suit No. 25/2018/A
Shri Mohamad Rafik Shaikh

...Plaintiff
Vis
Shri Mossim Shaikh & Ors
....Defendants
To
Defendants:

1. Shri. Mossim Shaikh, S/o.Ismail Shaikh,
Major in age, R/o. H.No. B-14, Nevson
Building, Near Mother of Mercy School,
Vaddem, Vasco da gama, Goa.

2. Shri Shaikh Abdul Samad, S/o. Ismail
Shaikh, Major in age, R/o. H.No. B-14,
Nevson Building, Near Mother of Mercy
School, Vaddem, Vasco da Gama, Goa.

WHEREAS the above named plaintiffs
have instituted a suit against you for
Permenant Injunction & Consequential
Relief u/s 9 of the Civil Procedure Code,
1908. (Copy of which may be collected
from the office on any working day during
office hours).

AND WHEREAS the summons sent to
you through registered A/D on the above
address, returned with endorsement “Party
left.” and also by affixation returned
unserved as per bailiff report “they were
staying on rental basis and left the
premises 3 years back”.

And Whereas the plaintiffs has made an
application before this Court praying for
substitute service of summons by way of
publication in local daily News paper in
circulation and this Court is satisfied that
this is a fit case for ordering such a service.

Now Therefore, you are hereby
summoned under O. V Rule 20(1A) of
C.P.C. to appear before this Court either in
person or by a pleader duly instructed on
07th March, 2024 at 10.00 a.m. to file
written statement of your defence, if any
and to produce alongwith W.S., all
documents in your possession or power
upon which you base defence or claim set-
off or counter-claim, and where you rely on
any other document whether in your
possession or power or not, as evidence in
support of your defence or claim for set-off
or counter claim, you shall enter such
documents in a list to be annexed to the
written statement.

Take notice that in default of your
appearance on the day mentioned above
the suit will be heard and determined in
your absence.

Also take notice that in default of your
filing an address for service on or before
the date mentioned, you are liable to have
your defence struck out.

Given under my hand and the seal of the
Court, on this 09th day February, 2024.

<D

Sdi-
Superintendent
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IN THE COURT OF JOINT MAMLATDAR-|
OF BARDEZ TALUKA AT MAPUSA — GOA.

Case No.: JM-IITNC/SR/Pilerne/37/2022

1. Mr. Anil Krishna Savlekar Alias Anil
Krishna Arondekar 2. Mrs. Sushma Anil
Savlekar Both R/o H.No. 255, Sawlem,
Pilerne, Bardez, Goa ....Applicants
VIS
1. Ms. Maria Nesnezia Edwina Matildas
Lobo 2. Mr. Jorge Reginaldo De Lapa lobo
3. Ms. Maria Martina Myrtel Lobo 4. Mr.
Abel Sebastiao Godwin De Lapa 5. Ms.
Maria Rosa D'souza alias Rosa Maria
D'Souza H.No. 122, Sawlem, Pilerne,
Bardez Goa 6. Mr. Ashok Krishna
Savlekar 7. Mrs. Ashwini Ashok Saviekar
8. Mr. Deepak Krishna Savlekar Alias
Deepak Krishna Arondekar 9. Mrs. Babita
Deepak Savlekar 10. Mr. Vilas Krishna
Savlekar alias Vilas Krishna Arondekar
11. Mrs. Shamal Vilas Savlekar All r/o
H.No. 255, Sawlem, Pilerne, Bardez Goa.
... Opponents
PUBLIC NOTICE
To, The Opponent,
Whereas, the applicant above named has
made an application dated 30/11/2022 u/s.
7 of the Goa, Daman & Diu Agricultural
Tenancy Act, 1964, for declaration with
regards to property surveyed under Sy.
No. 205/4 & 205/5 situated at Pilerne,
Bardez Goain this court against you.
And whereas the applicant vide his
application dated 07/02/2024 has
submitted the notices returned unserved
and has therefore prayed for publication
of notice by way of substitute service.
And whereas in my opinion this is fit case
for publication under order V Rules
20(1)(A) of C.P.C. 1908 to publish the
notice through local newspaper for vide
publicity. ~ Now therefore, in terms of
provision of the order V Rule 20(1) (A) for
C.P.C. 1908, the above opponents or their
legal heirs are hereby called upon to
appear in this court on 11/03/2024 at 10:30
a.m. to answer the claim of the applicant.
Take notice that in default of your
appearance as aforesaid on the above said
date and time the said application will be
heard and determined in your absence.
Given under my hand and the seal of this
court, on this 07th day of February, 2024.
Sd/- (Shripad V. Majik)
Joint Mamlatdar- | of Bardez @
Mapusa — Goa.
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